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Final Order No. 56117/2017

Per: Justice (Dr.) Satish Chandra:

The present appeal is filed against the order-in-appeal No.
107/(DK)ST/JPR/2010 dated 30.03.2010 passed by the Commissioner,
Customs & Central Excise (Appeals), Jaipur where the refund claim of the

appellant was rejected.

2. Heard Ms. Priyanka Goel, Id. Advocate for the appellant and Sh.

Sanjay Jain, Id. AR for the Revenue.

3. During the course of argument, both the parties have agreed that
necessary documents were not submitted before the adjudicating authority for
claiming the refund. The assessee assured that necessary document will be

produced again. When it is so, then we remand the matter to the adjudicating
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authority to decide the issue denovo, but by providing an opportunity of
hearing to the appellant. Fresh evidence, if necessary, may be admitted as

per law.

4. In the result, appeal is allowed by way of remand.

(Dictated and pronounced in the open Court).

(V. Padmanabhan) (Justice (Dr.) Satish Chandra)
Member (Technical) President
Pant



